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ORDER (By circulation) 

(By Hon 'ID le NIT. S K.Actrawa 1 , Member (J) ) 

By this review application the applicant has made 

a prayer to review the order of this Tribunal dated I9-3-99 

passed in CCA No.83/97 . By the order dated 19-3-99 this 

Tribunal dismissed the contempt petition and notices issued 

against the alleged contemners were discharged. The case 

of the applicant is that delay in compliance of the orders 

of this Tribunal was wilful and deliberate, but inspite of 

this fact this contempt petition wad dismissed. 

2. 	We have perused the averments made by the applicant 

in this review application and also perused the order of this 

Tribunal dated 19-3-99. The powers of this Tribunal in a 

review matters are similar to the powers as contained in 

order 47 Rule 1 of CFC.On the basis of the powers of review 
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available to this Tribunal any person who consider 

himself aggreived by a decree or order from which an 

appeal is allowed, but from which no appeal `has been 

preferred can apply for review under orde! It/ Rule 1(1) 

(a) CPC and in case of Administrative Tra.bunal under 

Section 22 (3) (f) of Administrative Tribunal Act. 

On the grourid that there is an error apparent on the 

face of the record or from the discovery of new an 

important matter or evidence which after the exercise 

of due deligence was not within his knowledge or could 

not be produced by him at the time when the decree or 

order was passed but it has now come to his knowledge. 

37 	In the instant case there appears to be no 

error apparent on the face of record or there is no 

sufficient reason on the basis of order delivered by 

this Tribunal in the contempt petition can be reviewed 

as submitted by the applicant. The contempt petitions 

are between the Court and the opposite party. Therefore 

there is no reasonable basis to review the impugned 

order passed in this contempt petition. 

4. 	We, therefore, dismiss this review petition 

having no merits at all. 

MEMBER (A ) 

satya / 


